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during the day but none appearead
for the applicant. UWe, therefore,
proceeded to examine the matter
with the assistance of Shri

M. Sreerangaiah, learned counsel
for the reSpDndBntS;

2. Shri Sreerangaiah pointed out
that the applicant in this transferrecw
application;receiued from the High
Court of Karnataka,was a Rakshak

in the Railuway Protection Force

(RPF, for short) ax in SCR at Hubli
before he was remov:d from service
after departmental enquiry. Shri
Sreerangaiah info;ms us that by an
amendment ﬂ? of 1986, RPF has Act
has bHeen ameﬁdad and by this amend=-
ment the RPF has been constitused
as an armed F;rce of the Union of
India, Accprdingixlto Sec 2(a)

of the Administrative Tribupals Act
1985, service matters relating to

a member of the &rmed forces of {t

Union do not fall within the

jurisdiction of this tribunal.
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He, therefore, prays. that this
application may be retransferred
to the High Court, '

In view of the submission of «
Shri Srearangaiah, with which wuwe
agree, we direct the Registrar
to retransfer this case to the
High Court of Karnataka for

disposal.
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